325 Swututory Res and AGRAHAYANA g, 1800 (SAKA) Banking Service 32

the property has been taken over, we
ghall certainly look mnto them and
take immediate steps to see that no
injustice whatsoever 1s done

An appeal has been made that this
lIimit should be enhanced The House
wul appreciate that if we want these
claims to be settled as early as potsible
and, agun, f we enhance the Limit,
the whole thing will be delayed fur-
ther Right from May, we gave a
notice which wag publicised and, 1if
we want that these claims should be
dposed of @ ety &5 powinlile, oy
more extension is not going to help
I hope, the House will bear with me
on this count

Tnese were some of the important
pointg that were raised by my hon
friends I can certminly assure them
that a humamtarian view, as has been
pleaded, will be taken I wish I cou'd
have rendered better justice But my
hands are tied because of the earlier
decision, because of the earlier system
as was evolved In the present set-up,
as to what could be done, to that ex-
tent all endeavours shall be made and
Justice will be speedily rendered

With these words, ] commend the
Bill for the conmderation of the House

MR CHAIRMAN The question 18

“That the Bill to ainend the Ene
my Property Act, 1968, be taken into
consideration ”

The motion was adopted

MR CHAIRMAN The Houre will
now take up the clause-by-clause oon
sideration of the Bill There are no
amendments I understand that some
amendments were sent by M: Bashir
Ahmad today But a~cording to the
rules, they should have been sent at
least a day earlier Therefore, they
have not been admitted

Now, I take the clauses and put
them to vote of the House
The question is

“That Clauses 2 to 11 stand part
of the Bull "

commussion (Repeal) Bull.
The motion was adopted
Clause 2 to 11 were added to the Bill

Clause 1, the Enacting Formula an
the Title were added to the Bill
SHRI MOHAN DHARIA I beg &
move
“That the Bill be passed "
MR CHAIRMAN The question is
“That the Bill be passed "
The motion was adopted

16 45 hrs.

STATUTORY RESOLUTION RE

DISAPPROVAL OF BANKING SER-

VICE COMMISSION (REPEAL) OR-
DINANCE, 1877

AND

BANKING SERVICE COMMISSION
(REPEAL) BILL

SHRI SAUGATA ROY (Barrack-
pore) 1 beg to move the following
Resolution

“Thig House disapproves of the
Banking Service Commussion (Re-
peal) Ordinance, 1977 (Oidinance
No 10 of 1977) promulgated by the
Vice-President discharging  the
functions of the President on the
19th September, 1977"

Mr Chairman you will rotice that
the leader of our Party, Shri Yesh-
wantrao Chavan, 1s slso present here
He willl participate later in this dis-
cussion because our Paity 15 taking
this matter of repealing the Banking
Service Commission very seriously If
I may pomnt this out to you, when this
new Government came t> power, we
assured them that we would not op-
pose the legislations which were
brought forward during Emergency
and which were of a i1etrograde na-
ture You will remember, when the
Bill repealing the Prevention of Pub-
hication of Objectionable Matterq Act

was passed, the Congress Party whole-

(Amendment) Bill, and though we
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had some reservations, we did not
oppose that But now, if I may em-
phatically state, our Party whole-
heartedly opposes this Ordinance and
this Bill that has been brought foi-
ward by this Government In short,
this is a retrograde step, this 1s
reactionary step, this 1s 5 gteo to
back to where we were in 1989 after
the nationslisation of the 14 bLanhs
which changed the whole pictuie of
our economy If 1 may go a hitle fur
ther, 1n 1969,—if 1 1ememhar correct-
ly, Shr1 Morar) Desay wos the Fin-
ance Mimister then—a Banhing Com-
nmussion was appointed by the Govern
ment of India This Banhing Com
mussion had four eminent feople,
bankers, as members Mr R G
Saraiya, Chawrman, Mr M Ramanand
Rao, Member, Mr Bhabato-h Dutta,
Member and Mr V G Pandarkar
Member-Secretary s Banking
Commussion submutted its 1epori on
January 31, 1972, and 1n a lIctter 1o
the then Finance Minister, Shri ¥ B
Chavan, the Chairman of the Bank-
ing Commussion said this

“Shortly after the establishment
of the Commussion, the fourteen
major Indian banks were nationalis
ed This was a landmark not ¢nly
in the history of banking but also of
the socio-economic progress of our
country We have taken this deve-
lopment into account in our report
and made our recomraendations in
the new economic context We
trust that Government will find our
recommendations of some use in
shaping the future of the banhing
structure 1n India and banking and
credit policies”

I read out thus letter because this s1g=
nifies that the report of the Banking

1s very much relevant in
the context of today as no new bank
has been nationalised gince 1989

I would now refer, in bref, to the
terms of reference of this
angd the recommendations of the Bank-
ing in spveral respects,
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Among the terms of reference ¢f the
Banking Commussion was this

“To review the cxisting arrange-
ments relating to recrwatment, tiain-
ng and other relevant matieis con=
nected with manpower planning of
bank personne] and to make recom-
mendations for bwlding up the re-
qusite professional cadrg of bank
personnel at all levels of manage=
men Lil

When this Commussion sypmaited
its report in 1972, what did t say
with regard to appoiitinent and re-
cruitment 1n banks® The Commu 1on
very clearly stated that a Banking
Service Commission was necessary in
this country to centralise recruitment,
to bring uniformity and to step mal
practices

It can be said that the Govirnment
of India took & lot of time 1n 1mple-
menting the recommcndations of the
Banking Commussion, bat this Rauging
Commussion was not a Cong ress Com=-
mission This Commussion consisted of
many eminent banking e.pcits in thas
country and after due deliberations
for thice years it submutted it, rep rt
The Banking Service Commussion Act,
1975 that was then cnacted was cnly
a follow-up action of the report of
the Banking Commission

As regards the functions of the
Banking Commussion, 1t was mention-
ed i1n the Act

“It shall be the duty of the Com-
mission to condugt <xamunations jor
appointments 1 each public sector
banks to —~

(a) posts in the cleucal and
allied cadres and the junior offi-
cers' cadres, and ;

(b) such other posts of, or posts
in the cadres of, officers as the
Central Government may, by noti-
fleation, specify ”

Then,
‘The Commussion shall cal] far

applicationg from such categorvy of
persons and in such manner as may
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be specified by 1t in the regulations
and conduct examinations In such
State or group of States as may be
necessary having regard to the re
qurements of Section 17 and the
vacancies communicated to 1t under
Section 12"

The original Act, enacted in 1975,
did not limit the functions of the
Banking Commission onlv to public
sector banks This was because at that
time 1t was envisaged that more banks
would be nationalised and, therefore
the Banking Commission must have
powers to extend its functions not
only to banks which will be nationa
hised, but to the banks in the private
sector and the banks 11 the cooperative
sector also As a result of this, it was
also incorporated in the original Act
that extension of the piovisions of the
Act to other banking ins*1tutiong could
also be made It was stated

“The Central Government mav 1if
1t 15 satisfied that it 1s necessary or
expedient so to do, by notification
speufy that all or such of the pio-
visions of this Act as may be spe-
cified in the notification (herunafter
referred to as the ‘specified provi
sions ) shall also apply to o1 in
relation to, a banking company and
thereupon the specified provisions
shall apply to such banking com
pany 1n the same manner as they
apply to a public sretor bank and
references in the speaified previsions
to a public sector bank shall be con-
strued as references to the banking
company "

It 15 not necessary even to go into
thi, voluminous report of the Banking
Commussion to understand the need ot
a Banking Service Commussion 1f I
may mention, the banks are one of
the biggest employers in the public
sector today The State Bank of
India alone hag 70000 employees all
over the country and the fourteen
other nationallsed banks, if I am cor-
rect, have one lakh of employees th-
roughout the breadth and length of
the country today The educated you-
th of today has an ambition of getting
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a job 1n the Bank, because a job in the
banks is the most profitabls job today,
it gives hum the maximum money
But what 15 the pomtion of the edu-
cated youth now and his feeling? It
is that unless you have somebody in
the bank, unless you are the son of
employee in the bank, or some-
y in the banking hewrarchy, you
ve very little chance of getting into
the bank This 1s the general feeling
I come from a State w™ere the number
of uneducated unemployed 1s the lar-
gest in the whole country I know
the amount of pains that a youngman
takes to get a Job m a nationalised pu-
blic sector bank This is because, 1t 18
not only a job that ensures hum a ot
ot security, it 1s not only a job which
ensuies him a lot of prestige, but it 1s
also a job m which he has a lot of
future and he can get a lot of promo-
tions
This 1s because the banks are ex-
panding The organized public sector
banks have expanded manifold m the
last few yeais and a lot of employees
have got promotions Thig was the
condition under which this Banking
Service Commuission was formed and
the original Act passed and it was the
tniention of the Government to bring
some uniformity in the matter of re-
cruitment in banks also and to lend
fairness to recruitment to the banks
It was thought that if a commission
could be appointed, then this commis-
ston would be above controversy and
people and especially young people
would have more faith in such a Com-
mission

MR CHAIRMAN The hon Mem-
ber's time 15 up

SHRI SAUGATA ROY I am the
mover of the resolution and I am
already applying to you for extension
of time I have had a talk with the
Minister of Parhamentary Affairs We
want td extend it by one hour Ths
is a serlous matter

SHRI C M STEPHEN (Idukki) It
is a very important Bill

SHRI SAUGATA ROY I was saying
that it was thought that if only a



331 Statutory Res.

[Shri Saugata Roy]

vommission was there, there will be
no malpractices in the banks and only
after a commisgion was appointed,
recruitment to banks would be fair
like the Union Public Service Com-
mussion, In this country tales are
told about interference, corruption,
malpractices in several public organi-
zations. Now the widespread

of the people is that when the Union
Public Service Commission is holding
an examination, it will be a fair exa-
mination and recruitment because
there gome justice is meted out to
the people.

Now what does this government do?
This government comes forward with
an ordinance, not even an Act. It was
done, if I may use the word, furtively
and by this ordinance the total pur-
pose of the Banking Commission was
sought to be nullified. We know a
number of cases of malpractices in the
nationalised banks. The Chairman
of public sector bank, the United
Commercial Bank, Mr. Desai had to
be removed for malpractice, After this
Ministry came into power we had the
occasion to raise in Parliament the
cases of malpractice in a private Bank,
a scheduled bank, the Vijaya Bank in
which the Minister had no proper
reply to our charge that malpractices
were done with the support of the
government....

SHRI VAYALAR RAVI (Chirayu-
kil): They are still doing.

SHRI SAUGATA ROY: And this
government comes forward with this
Bill saying:

“ ... it was felt that a central-
ised system of recruitment in banks,
as envisaged by that Act, was likely

NOVEMBER 29, 1977
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If this logie is carried a little further,
people will think that tomerrow you
may come forward with a Bill abolish-
ing the Union Public Service Commis-
sion as they take so long for recruit-
ment and let every Ministry recruit
its own personnel and have its own
recruitment machinery and this may
be because the Ministry wants some
more freedom and how this purpose
is to be achieved, you know. It is all
sugar-coated. They say:

“The object of attaining unifor-
mity, impartiality and objectivity in
selection procedures continues to be
important...."

How does it continue to be fmpor-
tant—I want to ask the Finance Mins-
ter, if the Banking Service Commis-
sion Act is repealed, if the Banking
Service Commission which was formed
after the recommendation of the Bank-
ing Commission which went so tho-
roughly into the mate matter. I want
to make a positive statement that this
ordinance was brought about furtive-
ly by this government to allow the
banks to ¢xtend patronage to the sup-
porters of the ruling party.

17 hrs.

This is a retrograde step, a reactionary
step, so that there can be paironage
given by them. There are so many
honest people in the Janata Party and
[ appeal o them. Let the centralised
system of recruitment in banks not be
given up. You will have your brothers
and sisters, They should have a fair
chance of entering service in the pub-
lic sector banks. You cannot go to the
Minister and plead for pairvi, There-

tion. There are many malpractices
which continue unabated. I know from
personal experience. I
officer in the State Bank of India for 3
years. 1 know people used to
in Calcutta that if you want to
come a clerk you have to pay Rs.



to the right person and then you will
get appointed This 15 happsning even
now This 1s the pomtion even today
This 1s happenmng on a large scale
in the other nationalised banks be-
cause they have got remnants from
their formeér set up belonging to the
Tata Birla, Goenka groups etc, and
the big capltalists They are still thete
n the public sector banking system
In spite of all the guidelines laid
down and the directions stipulated
who are the people who got most of
the aid from these banks It 1s not
the poor people in the rural areas
wanting trucks or tempos or scooters
who get these bank loans It 1< the
big capitalists like Tatas and  Birlas
#tc who get most of these loans When
<omebody goes to the bank the bank
management says this 15 depositors’
money we want security We cannot
Live any loan unless security is given
The security 1s there with Bula's com-
panies but sull they are the greatest
dclaulters in the matter of repayment
of money They take the money en-
1oy themselves ruin the industry the
industry has to be taken over bv the
Government This 1s the system which
15 existing

Banking system 1s the biggest ins-
trument 1n the hands ot Boveinment
for changing the economic pattein of
the country, for changing the paitern
of income-distribution for changing
the pattern of social and economic in-
fra and super structure This banking
system must be m the hands of &
commtted government Unfortunately
that committedness 1s not there in this
Government This is only the flrst
step, we feel that more will be coming
soon  The next measure will be the
one to repeal the original Bill na-
tionalising the 14 private sector banks
1n this country This 1s only a prelude
to that measure which will be coming

:

Therefore, with all the vehemence
my command, with all the emphasis
my command I call this bill a re-
Bill, a Black Bill, and I op-
Bill wholeheartedly, if hearts

Eﬁ&%
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Seryice Commusnion (Repeal) Bill

could be put in the opposition of the
BilU

MR CHAIRMAN Resolution mov-
ed

‘This House disapproves of the
Banking Service Commission (Re-
peal) Ordinance, 1877 (Ordinance
No 10 of 1877) promulgated by the
Vice-President  discharging the
functions of the President on the
19th September, 1877

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H
M PATEL) 1 beg to move

“Ihat the Bill to repeal the Bank-
ing Service Commission Act 1875,
be tuken nto cunsideravion *

MR CHAIRMAN Are you not
making your epeech now?

SIIRI H M PATEL Ceriainly, ma-
dam The Banking Service Commis-
vion (Repeal) Bill 1977 15 before the
Hou-e for its consideration

The statement of Objects and Rea-
=or.s explains the purposes for which
the present Bill has been brought be-
fore this House The Banking Service
Commission Act was endacted 1n 1975
with a view to providing for the es-
tablichment of the Banking Service
Commssion for the selection of per-
sonnel for appointment in public sec-
tor banks Although the Commission
was established in February 1977 it
had not staited actual recruitment of
personnel for public sector banks The
need to have such a Commission was
ruviewed by the Government and 1t
was felt that a centralised system of
recrutment as envisaged in the sche-
me of the Act 1s likely to mnterfere
with the autonomy and flexibilitv n
the working of the public sector banks
and would also make recruitment pro-
cesg unwieldy and cumbersome I may
add here that even when the propo-
sals for enacting the Banking Service
Commussion Act, 1975, were consi-
dered by the Government in 1873-74,
a view was expressed whether the
proposed centralisation of recruitment
would come m the way of reglonal
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and local bias in recruitment whicn
is so necessary in extending the bank-
ing to the rural areas. Having re-
gard to all these facts, it was consi-
dered necessary to dissolve the Bank-
ing Service Commission by an Ordi-
nance. The present Bill is intended to
replace the Banking Service Commis=
sion (Repeal) Ordinance 1977.

As regards the circumstances neces-
sitating the promulgation of an Ordi-
nance on the subject, I may mention
that in view of the reasons explained
by me earlier, the continuation of the
Banking Service Commussion as a cen-
tralised agency for recruitment did
not appear to be necessary to  the
Government. It was also thought that
any delay in the dissolution of the
Commussion would only cause fruitless
expenditure It was, therefore, decid-
ed to take action to dissolve the Bank-
ing Service Commission and repeal
the Banking Service Commussion Act,
1875, by an ordinance, as soon as
Government came to the conclusion
that the dissolution of the Commission
was the proper course and in public
interest.

As the Bill before the Hous<e indi-
cates, the Banking Service Commis-
sion Act, 1875 shall stand repealed
and Banking Service Commission
shall stand dissolved wilth effect from
19th September, 1977 Only the Ch-
airman of the Commission and a nu-
cleus staff of 27 petsons (including
officers and staff on deputation from
Government Departments) had been
appointed in the service of the Com-
mission by that time As per the Bill
before the House, they shall vacate
their respective offices and they shall
not be entitled to claim any compen-
sation for the premature termination
of the term of their office or of anv
contract of service, Officers and staff
who were on deputation have since
been reverted to their parent depart-
ments. The CRairman and Officer on
Special Duty are retired Government

a.{ulnll'fmwhammumd
by the Commission directly have been

NOVEMBER 29, 1877 and Banking
Service Commission (Repeal) Bill

forwarded to public sector banks, fin-
ancial institutions and Government
Commuttees with a view to have these
persons absorbed in gervice.

Certain other consequential provisi-
ons have been made in the Bill. The
balance of all moneys with the Com-
mission and all property of whatever
kind shall stand transferred to and
vest in the Central Government Si-
milarly, all habilities and obligations
shall be assumed by the Central Gov-
emment After meeting all these li-
abilities, the money vested in the Cen-
tral Government 1y proposed to be re-
funded to the banks which had ori-
ginally contributed towards the Fund
of the Commussion in the proportion in
which the money was advanced to the
Commussion by the banks.

The need to have a fair and efficient
system of recruitment in public secto:
banks must always remain impoitant
With this object in view, Government
have already set up a Group of Bank-
e1s to suggest a rational system of re-
cruitment in the public sector banks
This Gioup, which had also the benefit
of the advice of a representative of
the Nalional Institute of Bank Mana-
gement, has recently given a scheme
of recruitment in public sector banks,
which would promote the objectives
of fair, efficient and timely recruit-
ment It will also ensure that proper
regional bias is given to the recruit-
ment Under the scheme, which has al-
ready been accepted by Government,
groups of banks with headquarters in
a region will come together and set up
a common recruitment machinery,
which would cater to their require-
ments, Such an arrangement would
combine the benefits of common re-
cruitment and the advantages flowing
out of decentralisation Accordingly,
it is proposed to set up seven groups
as under—

1 Eastern Group: United Com-
mercial Bank and United Bank of
India.

2. Southern Group: (Madras) In-
gl:n Bank and Indian Overseas
nk.
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3, Southern Group: (Bangalore)
Canara Bank and Byndicate Bank.

4, Northern and Central Group:
Punjab National Bank and Allaha-
bad Bank

5 Western Group 1 Bank of
India, Dena Bank and Central Bank
of India.

6. Western Group II* Bank of
Baroda, Unlon Bank of India and
Bank of Maharashtra.

7. State Bank Group: State Bank
and its associate banks.

One of the banks in each group by
mutual agreement will take up the
major responsibility for initiating re-
cruitment process, setting up the Re-
cruitment Boards and providing the
necessary secrefarial assistance

To cnsure impartial recruitment,
each group will set up two Res
cruitment Boards, one for clerks
and another for officers The
Chairman of the Recruitment Boardg
will be eminent outsiders and the
Members will consist of an executive
each from the participating banks, and
one or two persons with appropriate
experience In personnel management
or in Banking As the number of
candidates to be interviewed for cle-
rical recruitment 1s hkely to be large
engd also spread over different regions,
the Reciuitment Boards for clerks may
set up reglonal panels to handle the
inlerviews. One or two Members of
the Recruatment Boards would be asso.
clated with these 1egional panels to
ensure certain umiformity of standards

The State Bank Group having re-
gard to 1ts large requrements of cle-
rical staff, may set yp a Recruilment
Board for clerks for each circle, which
could also take care of the requre.
ments of the “associate banks falling
in that region

The guidelines for recrwitment, na.
mely, the procedure for advertising
and the placing of advertisements, for
determining eligibility standards for
varous posts, and for the testing ar.
rangements will be laid down by Go-
vernment, in consultation with
the Reserve Bank of India. I am hope.
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ful that the new arrangements will
be in force from the pext year, The
effort will be to ensure that all recruit-
ment after July 1978 will come
within the purview of the common
selection framework as envisaged
above

The new system. will provide the
banks with a decentralised recruit-
ment machinery which would be alive
to the requirements of the puiticipat-
ing banks It would retain with the
banks the resposibility for recrut-
ment, which 1g a part of the normal
management funct.om of every insti-
tution, subject, of course, to guidchines
given by Government At the <ame
time, the need for having some com=
mon arrangement tor recruitment for
banks situated in the same area, could
be met by the groups of banks join-
g together and setting up Common
Recruitment Boards By restricting
the size of the group to two or three
banks, we shall have ensured that the
recruitment operation 1s kept within
manageable proportions The objec-
tives of fair and impartial selection
and of mamtenance of standards are
alsp ensured by the piovision for the
appointment of eminent men drawn
from outside the banking circles as
Chairmen of the Recruilment Boards
The proposed system, I am sure vou
will agree, is well designed to secure
our basic objectives of securing the
most satisfactory persommel for our
banks in the most fair gnd impartial
manner possible, while giving a rea-
sonable opportunity to candidates
from all regions The very size of the
recruitment 1s so large that a centra-
lised system cannot but lead to ineffi-
ciencies = Currently, the annual re-
cruitment is of the order of 15,000 to
20,000 cletks and 1500 to 2000 officers.
Accordmg to an estimate given by the
Group of Bankers, the numbers are
likely to increase further. The num-
ber of clerical recruitment required
every year is estimated to be around
40,000 in another five years' time. Re-
cruitment of thik order would neces-
sitate processing of over 600,000 appli-
cations In the ¢ase of clerks and near-
ly 100,000 in the case of officers. A
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centralised machinery cannot cope
with such large numbers, nor can it
ensure timely availability of staff to
the banks We cannot take the risk
of adveisely affecting efficient func-
tionmg of the banks, especially when
we want them to expand their opera-
twons 1n the rural areas, to provide
finance for smrall-scale industries and
generally re-orient their lending
operations so as to subserve the goals
of public policy 1 have no doubt in my
mind that the scheme of the Banking
Service Commussion would have been
disastrous for the banking system I
now commend the Bill for adoption by
the House

MR CHAIRMAN Motion moved

“That the Bill to repeal the Bank-
ing Service Commussion Act, 1975,
be taken into consideration '

I have to inform the House that
items 7 and 8 on the agenda are be-
ing taken up together Shr1 Yesh-
wantrao Chavan

SHRI YESHWANTRAO CHAVAN
(Satara) Sir, I am intervening to
support the motion mwoveg by my
young friend and colleague on this
side, Shr1 Saugata Roy Government
had promused that possibly on some
important legislative programmes
they would go for consulting or have
«<iscussions with us and we had hop-
ed that they would do so But I must
say that ] was sadly disappointed

NOVEMBER 20, 1877
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1 am participating in this debate to
expose in a way the character of this
Government and the reasons why
they have tried to undo this very im-
portant scheme They have trnied to do
it in a very casual manner

The hon  Minister while moving
this motion just now said that be-
cause of the problem of the mize of
the recruitment in future is lLikely to
be of the order about 40,000 cierks
and officers 1t was very dificult
for a centralised admunistration to te-
cruit them in time so that there may
be timelv availability of people to the
bank+ and thus the functioming of
banks will completely deteriorate If
an organisation 1s established undci in
Act of Parllament, 1t can certainly
find out ways and means to meet the
requuements of each and cvery bank
My joung friend Mr Saugata Roy has
explained the genesis of the concept
of this central board of reciuitment for
the banking system as a whole My
main charge agownst this government
15 that this 1s not just a 1solated step
This betrays theirr motivations and
character As I gaid in the beginming
this 1s not just a move to do away with
that Act by way of an Ordinance, this
1s another way of denationalising the
system that we hag introduced Hav-
ing been associated with the working
of the nationalised banks for more
than four years, I am certainly ac-
quainted with certain aspects of the
banking system and thewr functioning
in this country Naturally resources
and other things are very Iimportant
but the attitude of the employers and
the employees 1s a very material fac-
tor m making the programmes of na-

ponsive to the needs and programmes
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banks have been nationalized and al-
lowed to exist under sepaiate names,
but ultimately, they were all natio1al
wnstitutions  Naturally, the banking
system, ag it grew in thus country, has
1ts own pecubiar history Many of the
banks started as some sort of oty
or some as old princely State
or ag regwonal banks Every-
starts in a pecubar way, but
when 1t grows, it does 80 in & more
massive manner and becomes a more
cumprehensive orgdmzation Take
e g, the Bank of Baroda or the Pun-
Jjab National Bank They were start-
€d as regional banks or some sort of
old princely State banks, but natural-
ly later on, they became very major
banking orgamizations When thay
were nationalized, 1t was necessary to
look to theiwr problems in a more com-
prehensive manner, 1n a national
sense And therefore it was thought
necessary that the recruitment of
these people should be given much
more Importance The attitude of the
employee 1s very important Unless
the man knows the environment of
the people whom he 1s dealing with
as customers, and sympathizes with
therr problems, and unless he has
some sort of an mturate knowledge
abuot the work for which the loan
18 asked for 1t will not be helpful
The major attempt we tried to make
immediately after nationalization was
to expand the functioning of the
banks and to take them to the wun-
banked rural areas

25
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to such rural banks There 15 nothing
wrong 1n it, but when a bank becomres
a national bank, its responsibility be-
comes a national responsibility aad
that bank must have people from diff-
erent regions also I have had a very
pecubar experience as the Finance
Minister, 1e when I went round seeing
the functioning of rural branches,
which had been newly opcned I wall
not name the name of the branch or
of the State concerned I went to an
area 1n one of the notthern States,
and went into the interior to see  the
functioning of the newly-opened bran-
ches It was supposed to be a work-
ing hour for the branch And I found
that the man who was supposed to be
specially appointeq there for that
branch, had safely locked the branch
and was taking rest, probably afte;
lunch We made efforts and got lum
out and we tried tp talk to m He
was all nght He said that there was
no customer and that there was mno
likellhood of any customer comung It
was g new bank and he knew how
much was the work I don't think
that the man was factually wrong, but
later on I tried to be frank with lus
superiors and to find out why he did
it, when he knew that the Mimster
was coming to visit I was told that
night that the man felt that if the
Minister saw him doing what he did,
the Minister will try to transfer him
back to his own region, as a punish-
ment

It seems he has planned that he
would be transferred to his region as
a punishment

SHRI SOMNATH CHATTERJEE
(Jadavpur) Did you oblige hum?
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Apart from this cross fertilization of
culture, unless you have got the peo-
ple from that region jn charge of these
banks, they would not be so efficient.
I am glad the Finance Minister admits
and recognises the importance of local
blas of the man in charge of the bank
That 1s a very important thing.

Every year the banks recrwt 15,000
to 20,000 clerks, who uyltimately be-
come officers in course of time, and
they directly recruit about 2,000 offi-
cers Considering their size and num-
ber, I wonder why the recruitment
should not be under an Act of Parha-
ment Why should we allow thig to be
left to the individual banks and their
Boards of Directors, so that they can
appoint people of their own choice,
merrily sppointing whomever they
want, Even till recently Feudal me-
thods were existing in the malter of
recruitment to banks, I was surprised
to learn that even progressive trade
unions wanted in case of the death of
a bank employee, some relation of that
man to be appointed in his place In
some case 1t 15 part of the agreement
I think the time has come when we
should get out of these feudal methods
If we leave the discretion in the mat-
ter of recruitment to the Boards of Di-
rectors of the banks, I really do not
know what i1s going to happen It is
very necessary that this sovereign Par-
liament should know what 18 happen-
ing and what the social composition of
the employees of the banks 15 ike, We
must iry to know whethe- it nbsorbs
people from all sectiong of the socletv,
whether It reflects all strata of the
society, because the soclal composition
of the bank employees 1s the most
important and vital factsr for the suc-
cess of the nationalised banking sys-
tem, This can be taken care of if it
is done under an Act of ParLament,
so that this Parliament can super:'se
its functioning from time to time In
the initia] stages, this was not wvery
much necessary, but now that the en-
tire banking systét has tb play a hé-
tional ro'e when it 1y becoming 1 na-
tional iAstrument, the differért Banks

NOVEMBER 20, 1977  ahd Banking fY 7]
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earmot Be allowed to function in diffe-
rent ways; their basic futictions
will have to be uniform,. I do not siy
that there yhould bé rigidity ¢f unrdor-
mity i all Selds of activity but, so far
as basic policles are voncerned, there
must be some uniformity of direction,
and this basic uniform'ty we can achi-
eve only if recruitment 1s dome at the
centra] level.

The banking system, requires to be
carefuly watched, I know this Gov-
ernment really do not want this na-
tionalisation This ig one of the mnst
unpleasant things for them, I hope
that at least on this issue Shri Som-
nath Chatterjee will agree with us

SHRI SOMNATH CHATTERJIEE- 1
support vou in a very rare case like
nationalisation

SHRI YESHWANTRAO CHAVAN: 1
am glad vou do that I am told that
onlv rerently they have reappointed
the Boaid of Directors of half a dozen
banks

SHRI H M PATEL Ail the Boards
of Directore have been appointed.

SHR1I YESHWANTRAO CHAVAN:
All the Boards have been reconstitu-
ted, that 1s very good. I think it wall
be a very good exercise tor the Mem-
bers who take a liltle caieful interest
in the working of the banks to find
out the social eomposition of thesc
boards of directors. That will reveal
the character of this Government also
I would like to find out how many
members of the scheduled castes, for
nstance, have been appointed.

SHRI H. M. PATEL- 1 will give 1t
to you I will analyse it and give it to
you I will also compare it with the
previous ones.

SHRI YESHWANTRAO CHAVAN'
Pledse do, We welcome it. If you have
done better, I would say it was neces-
sdty for you to do that ds you ake do-

ing it nédrly elght or hibe yeéars after
nationalisation. I you Have don¥ bet-
ter, I wdild say “good”, but it you
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have not done well’ certaunly you wall
be held responsible by the country for
this So, 1t will be very important to
know what the composition of the
Boards is

So, the main purpose of doing away
with the recruitment boards 1» ano
ther way of denationausing the bank
ing process Nationelhisation of banks
15 a fealure of a new economic culture
of democracy It 15 not necessarily a
part of socialism as such, brcausc
socialism 15 still far away I know
that, but nationalisation of Lanks
1» one very important part of
a democratic economic ~ultine If
you want to democratise vour
economic Ife this 18 g .unda
mental requircment Therefore we
have to be very careful as to how
these nationalised banks function We
will haie to ee how the Boards are
consfituled who the people who are
sitting on these Hoard, are what -
lerests they represent whether they
represenl dillcrenl seclions ol souely
whether they reprcsent the different
regions as far as possible etc

Suddenly they decided to do awdy
wilh this service (Commission Mr
Shanti Bhushan the T aw Mimster has
premused us that he wowd consult us
and discuss with us®about the const
tutional amendments and other mat
ters We will be very glad to respond
to 1t but here 1s another very import-
ant thing and here not only you did
not consult us but you decided uni.
laterally to do away with the Act and
you pass on ordinance and now vou
want our approval of the ordinance
It 1s the Yeight of bureaucratic tend
ency If at all Government really wan
ted to change 1t they should have
very straighforwardly come to the
House, but they decide and act throu
gh ordinance Naturally now vou will
have to face our opposition whatever
1t 15 worth 'We are opposing 1t not for
the sake of opposition, but because
we feel that it is letting down the
very purpose for which nationalisa
tion of banks was undertaken It looks
a small step, but 1t 15 not & small step,
it is a significant, qualitative step
which wants fo reverse the process of
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nationalisation, and the social purposes
for which 1t was undertaken I am

making this very specific charge,

1 have dealt with the vital role of
employees So, it would be very neces-
sary and proper to have a nalional
banking recruiting commission which
functions through its regional boaids
if necessary It does not matter if you
have to spena a lLitle more money on
thus The profitamlity ot banks 18 be-
ing mad* much of Certainly profitabl-
lity 1s one of the very imporiant con
siderations, but the other crileria ld e
their utibiy in the soctal sense ther
capacity to 1cach the poor people lo
respond to their econonuc reguire
ments in the process of the economic
growth of the different  sectors of
spcicty ete are more import ini These
are the different criteria by which you
can judge the functioning of a bank
There cannot he only one ol | conven-
tion.l tommercial mone: lender e test
as 1o how much profit they hne male
Certanly we have in keep tre bank
yng system as a Solvent stiudime It
should continue to be so  But other
test are equaliyy 1mportant

1 thunk thus action of the Govern
ment has warned us and warned the
nation mm fime as to the prooable in-
tentions and the direction in which
this Government 15 going We always
say 1t 15 a directionless Government
that 1s in the posilive »ense But in
the negutue sense thus 15 a direction
yn which they are tiying to go It 1s
high time that we and the people out
side become aware of the nature of the
policies that this Government wanis to
follow This 1s one example of the re
actionary attitude We will conlinue
to expose it This opposition 1s not Just
a formal opposition It 1s an opposition
based on certain principles and based
on certain convictions

o wwnt fey (W)
wurafr wetew, awgw ¥ oz fqdTv
ot vy gwl ¥, @ Rewed ¥ A
a% gurt fadw o & finar 7 fag ¥
wHgm § e & agm fF
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SHRIC M STEPHEN (Idukki): Mr
Chairman, Sir, I rise to support the
Resolutlon moved by Shri Saugata Roy
and very strongly oppose the motion
made by the Minister for consideration
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of the Bill The reasons of opposition
have been spelt out on a principle
basis by the Leadar of the Opposition
and Ly Shn Seaugata Roy I do not
want to take much tume of the House
I am really shocked and surprised,
not by the terms of the Bill but oy
the measure of causualness with which
the Bill was so momentous as this
has been sought to be brought belore
thus Parbament.

As hag been explained, the appoint
ment of the Banking Service Commuis-
mon was not the chuld or the fancy of
anybody, it wag not brought out from
out ol the hat It was the result of
deliberations extending over years,
the cumulative result of the experien-
ces of the government on the one hand,
the banking mnstitutions on the other
and the trade unions and the working
class on the third, almost all of them
uuamumously leeling that recruitment
to banks must not be left to ad nocism,
that i1t has got a4 social purpose and
it 1s not as il 1t 18 @& recrwtment lo
a factory because i1t 18 really the
sinews of the nation. Theiefore, what
are to be the molivations for the re-
cruitment, what are 1o be the social
purposes m the matter of making re
cruitment, what are the aims one has
got to keep in view having regard to
the needs of the banks and what are
the social compulmons which would
govern the selectior—these a1e mat
ters whuch have to be considered in
detarl and the government at that
time considered 1t so important that
they went to the extent of appointing a
Banking Inquiry Commuission and if
¥ou go through their report, you will
3¢ able to find the extent of the de-
tmled way they went into the matter
ind the vast area they covered All
the important banks were served with
1 questionnaire About 86 banks were
werved with the questionnaire Almost
all of them answered the question
aure About 226 co-operative banks
il over the couniry replied to the
juestionnaire, appesred before the
ommission and placed their points of
riew  Economists were interviewed
ind they heard thelr polmts of view
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Emunent bankers and others

with the banking industry were
viewed and they gave their points d
view The Banking Management
stitute which 15 carrying on a ﬁh
tific study on the question of per-
sonnel policy was consulted, projecis
of the requirements of the banks were
collected, their recommendations were
considered and after all this, as an
answer to the question of the person-
nel problem in the banks, a unammous
recommendation was put up that as in
the matter of public service, even n
the matter of banking, a Service Com-
mission 1§ necessary Flexability and
all that—thegse are rmunor matters and
1 do not want to go into them How
the banks should operate and when
selecting the clerks you must have an
idea as to how many officers there
should be, what percentage ol clerks
must mature themselves into officers
tadre, what should be the gualifica-
tions for clerks and if these are the
requirements, how many should Dbe
selected and how many should be
kept in the waiting Lst—about all
these detailed suggestions are given
and on that basis the Banking Com
mission was appointed

The hon Mimster was tellng about
the largeness of the recrutment that
18 to take place as uf thus |5 a new
wdea It 15 just the reason why a
Banking Service Commismon was
congidered necessary Thus Banking
Inquuiry (ommussion report 1tesif
spells 1t out.

According to a Paper on Clercal
Selection Strategy for the Banking In.
dustry prepared in 1970 by the Natio-
nal Institute on Banking Managenient,
Jerical staff of the banks was 132,000
and the annual intake is 15,000 This
was at that time Now 1t 1s expec=
ted that by 1880 it will be 497,000,
1985—7380,000 and to that exteat the
annual intake will uncrease and, there-
fore a very corelated plan is necessary
for the purpose of recruitment There-
fore, the very ground which the hon |
Munister has spelt out was just
the ground which was canslderad as
compelling for the purpose of ins-
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tituting a Banking Commission Until
then how was the recruitment taking
place® They have very caustic re
marks to make about this I quote

‘The recruitment policies followed
by Indian banks in the past had
hardly any scientific basis In seve-
ral cases, munimum qualfications
were not insisted upon and even
non matriculates were recruited for
clencal posts There was no pro
per evaluation of capacity and aptl.
tude and often relationship caste
community and recommendations
played a big part in selecting per
sons The lack of proper tralmng
facilities further aggravated the
situation

This was the atmosphere that vitated
the entire banking system What is
the guarantee that this will not operate
again® Merely because on & mon
statutory basis you are having re
monal boards under the control of the
banks concerned maybe under some
vague directions given by you what
is the guarantee that caste and com-
munity conmderations will not come
m patronage will not come In and
that the social requirements of bank-
ing personnel will be subordinate to
that? What 18 the guarantee here? Is
it enough that the Cabinet or the
Finance Minister on a fine morning
thinks that this is enough? Here is
an institution set up by the Parliament
of India not as a child of emergency
but as a result of scientific evaluation
and study This was done after con
sulting the broad spectrum of persons
concerned And here, as if Lke a
magle wand the Finance Minister
decides that the whole thing is non-
sense and says I scrap it I will go
ahead with my own plan

So Sir, all I have to say is this The
nationalised bank of this country la
not anybody’s family property at all
Systematic arrangement has to be
thers whereby thousands and
thousands of persons have to be re.
erulted in a non-partisan, impartial,
objective, sclentiic and socially.moti
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vated purposeful manner That cannot
he done by just anybody saying I
think so It is nothing more than that
The Objects and Reasons of the Bill
are there I laboured as hard as I
could to find out why it is that he
findg this necessary Not a mingle
reason 18 stated What 1s stated 15
this

The object of attaining umfor
mity impartiality and objectivity
in selection procedures continues to
be important

Therefore he concedes that these
are today important and these objects
are served That ;s why he says
It was felt that this could be bet.
ter achieved if suitable auidelines
were 1ssued by the Central Govern
ment to the banks

Excepting this blank statement what
i{s the ratlonal basis on which he can
say that Banking Commission 18 bad”
You say on rogional bas, certain
agencies are to be set up Why under
the heavens do you say that It should
not be set up under a statute? The
only difference 18 that The essence
of the matter 15 conceded You say
regional recruitment agency must be
set up You say it must not be left
to ad homsm You say, it must be
done under guidelines You say the
banks must be forced to toe the guide
lines You say, the expenses must be
met by the banks You say the banks
must be involved in the whole pro
cess You say it must be regulated
and on a regional basis Once you
roncede all these then, we will have
to answer the question, why it is that
that institution cannot be or <hould
not be under an Act of Parlament
How do you think that an Act of
Parllament will come in the way?
It is for the simple reason, Sir, that
the recruitment, if it 15 done under an



357 Statutory Res AGRAHAYANA 8, 1808 (SAKA) and Banking 358

‘That is why, Sir, I am opposing this
Bill and I very strongly support the
Resolution moved by my hon {riend
Let us remember that we are dealing
with an institution which 15 of vital
importance to the nation

18 hrs.

On that there was quite a loi of con-
{roversy and that controversy has now
come to be seftled The future econo
my of this country which the Janata
Party 1s speaking about, the revival
of the rural sector will depend upon
the sanity with which the banking ins.
titution 1s run, the samily with
which the banking institution can be
run can be ensured only by the sanity
of the persons who are running these
nstitutions That ¢an be ensured
only 1if the recruiiment 1s talung place
under a national auspices under the
gudance of Parlhament of India and
by the institution set up by the Act
of Parliament of India There ad
hoecism 1s sought to be imposed Well
the position 18 so clear, the nbjective
15 8o clear and the success of the
nationalised banks 1s to day lost And
Mr Patel 15 very keen about it The
purpose is, as I had explained here to
serve certain persons and to throw
open the doors of patronage to the
detriment of the interests of the bank-
ing institutions

Service Commission (Repeal) Bill

Therefore let us not tear ts plese
what has baen established after a long
experience and discussion and investi-
gation as a result of which the con
sensus was developed This was
developed on the basis of expenence
that was gained during this period.
And so, let there not be any party
consideration coming 1n; nobody stands
to gam or nobody need stand to gain.
The banking institutions are the real
wealth of the people of this country
and every educated person in this
country has got the right to go before
an 1mpartial Tribunal and to claim
that he be recruited even If he has no
connection with any political party or
any connection with any particular
leadershup  That is what has been
mnstituted here There are certain
things which were done during the
time when we were In Government

MR CHAIRMAN Mr Stephen Will
you take some more time®

SHRI C M STEPHEN Yes, Sir I
will teke a little more time

MR CHAIRMAN Then you may

continue tomorrow The House
stands adjourned till tomorrow
1803 hrs

The Lok Sabha them adjourmed till
Eleven of the Clock on Wednesday,
November 80 1977/Agrahayana 9, 1800
(Saka)
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